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1. Heard.

2. The orders impugned are appealable. Instead of preferring an appeal, 

writ petition has been filed. It is not the case of the petitioner that no 

notice was issued to him. If the response etc has not been considered, 

these are matters to be seen in appeal.

3. Accordingly, the petition is disposed of with liberty to prefer an 

appeal.

4. If the appeal is filed within time along with an application for interim 

relief, the interim relief application shall be considered at the earliest say 

within ten days of its filing.  

February 27, 2026
Shanu/-
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